IN THE CENTPAL ADMINISTRATIVE TPRIBUMAL, JARIPUR BEMNCH, JAIRUR.

-

Date OF Decision: N3.10.94.
oA 437/94
S5 JU. FiMDEA veoe APPLICANT,
V/Se

TICT OF IUDIs & OFS . cee

RESPIIDENTS .

CORAM:

HON'SIE Mee JUSTICE D WL MEHTE, VICE CHAIRMAT,
HO'RLE M. £.P. SHAPM, MEMSEER (A).

For the Applicant ees SHRT MAHEIDFRA SHRH.

For the Respondents e -

PER HOM'ZLE Mt., JUSTICE D L. MEHTLA, VICE CHATIRMAN .,

Heard the learnsed consel for the zapplicant. The learrnsd
counse l for the applicamt has submitted that th: onders were

szed in quasi-jadicizl capacity and they canoct e lookad
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nto. We will not lile £9 ohserwe anything at this stage.
However, there iz a referenc: ia +he memd that the applicant

. 47 - TR VI-Sp
wanted to fhow favour t£o the 2=, Thiz may ke sn exceptlion Lo

ths generzl frinciplszs. Howsver, ws will not lile to oheerve

Fhizs eveosotion z2hoald be carved out or
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not 2and wvhat view should ke talsn akout this action. TFrom ths

other points also it may bs considered 32 an erception but ve
will not like £ okeserve anything.

2. The lzarned counss for the applicant has alzo iavited
oul attenticn o 2noerure-22 anl suomitted that in the said

rema £1.110.2 of Anterure-ITI has bsen Jzlzted. Thiz further

e

s to show that there iz nothing lile & przjadice and his
revresentation was considered o some extent by the rezgpordents.
We will aot lile ko make any further obzervation at thisz stages
az it may adversely affzct the merit of the case and our
phszrvaticng males earlier should not also e considered which

may adverssly affect on either side.
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3. We are of the view that the applicant should raisze all

the objsctions, which he iz raising, before the
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nguiry officer

~and the Aiszciplinary authority and the zame 31all bz considered

by the authorities acoording £2 law. We will not likes +o
interfere at this stage. The enquirﬁ should e completed
within & ressonakle pericod.

4, On ztands disposed of azcordingly, with no order as to

costs.
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